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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
Originai Application No. 1725 of 1998
cw Delhi, this the [0Th day of May . 1997
_ Hon’ble Mr. N. sahu, Hember(ﬁdmnv)

shri Narenger Kumar s/0 late Sh. Harisﬁ
. RSO K655, Raghurpurd I, Gandhi
MAGET Delhni-35%

APPLICANT

(5By Advocate Shri D.R.Gupta)

Versus
1. The Director of Printing. Ministry of
Urban Development & Employment
afFfairs, Nirman Bhawan . Mew Delhl.
- o S T Falre o~ ad o 74 o
2. The Manadgei . [T W of Inaia HMIrEsH .
Minto Road. Hew Daelhi-2. RESPONDENTS

ax“ﬁnk~HL§§nuaﬂd§m§§£Lagmazl

shiri HMarish Chander, who died in narness a&s a
Machanic on 25, 12.1776. Thea Compassionate

opinion that 1t was not a case of girrave financial
distress on  the ground that the family ireceived

rerminal benefits of Rs.1.8 lakhs anag is also gettin

e}

monthly pension of ng L1050/ plus dearness allowance.
The second ground given was that +the Government
servant died at the age of 55 years after putting in

3% years ana & months of service. Relving on  the
decision of the Hon'ble Supreme Court in the case of

LIC of India Vs. . 8mt. Asha Ramachandra,  AmbedKar.

- IEs D & E et o won o e wem pe s o o P o 3
JT1ie74 (2) 3C 183 the respondents-state that this was

ot a Jdeserving case.




#

oL,

[
e

J
-

submits that

pENsSionNary o dues

(&
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the CAC 13 influsnced by one criterior
the applicant’s

service. This

. WNas substantial.

&

father retirea after 33 vyears

ned counsel for tne applicant
assessment  of the financial
objective. The reCovery firom

about Rs.1.8 lakns. There 15 &

married by the widow. There 13 nNoO
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capter-27 of the Swamy S Compliation

tion,

e

saministiration. 3ixth E&d

i

appointment can be given only to the

ughter of a Government servant Wi

jeaving his family in immediate need

there is no other earning member
is also applicakle to a Government

i

]

during the perica of extension

service, There no restriction about age OF numbar
of years of service. The restriction about age 15
applicable  only when the Government servant is
retired on medical grounds  under Rule 38 of the
Centiral Civil ces (Pension) Rules, 197Z.




axtraneous consideration. namely, the death of the
deceased wWhEen e was 9% years. of age. That apart,
pension of a small amoundt, of RsﬁlOSO/w,.wﬁen there 1is
no other source.  of income to the family, cannot e

considered  t bae @veEn enough for taking a housg on

hivg. The respondents Have ot applied their mind.
I would. tharefore. direct the respondents to refar
the mattsr AECRK toa the CAC to considear objectively
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sasis of the existing resouirces to arrive at a view
of the indigsnce of the family would be final. The
0a is disposed of as above. NO costs.

(N. Sahu) 195147,
Member (Admnv)

Y .




